
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

Oh 434/93. 	 Ot. of Order:18-3-94. 

B.Penchalaiah 

I, ..Applicant 
Us. 

.Uhion of India rep, by 

The Post Master General, 
Kurnool Region - Kurnool. 

The Supdt., of Post Offices, 
Tirupati Division - Tirupati. 

The Asst.Supdt., of Post 
Offices, Puttur Sub Division, 
Puttur, 

Sri M.Eswarajah 

....Respondents 

Counsel for the Applicant 	: 	Shri. K.S.R.Anjaneyulu 

Counsel for the Respondents 	Shri U.Bhirnanna, CGSC 

C DRAM: 

THE HON'BLE SHRI JUSTICE U.NEELADRI RhO : VICE-CHAIRMAN 

THE HON'BLE SHRI A.B.GDRTHI 
	

: MEMBER (A) 

.2. 
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To 

1 • The Postmaster General, thion of India, 
Xurnoo]. Jgion-Kurnool, 

2, The Supdt. of Post Offices, 
Tirupati Division, Tirupati. 
The Asst.Superintendent of Post Offices, 
Puttur Sub th.vision, Puttur. 

One copyto Mr.K.S.R.Anjaneyulu. Advocate, CAT.Hyd. 
One ccpj to Mr.Bhimanna.V. Eddl.CGbC.CAT.1-Iyd. 
One copy'to Library, CAT.1'6. 

7.One spare copy. 
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O.A.NO.434/93. 	• 	-. :. 

JUDGMkNT 	 - 	Dt: 18.3.94 

(As PER HON'BLE SHill JUSTICE VJ'IEELADRI RAO: VICE CHAIRMAN) 
.-L. 	.. 

Heard Stir! KSR Anjaneyulu, learned counsel for 

the app1icant)0 bhriV.BI7imanna, learned standing 

counsel for the respondentsi to 3end Shri.S.Udayachala 

Rao, learned counsel for the 4th respondent. 

This OA was filed praying for a declaration that 

the selection of the 4th respondent as per the meno dated 

2.4.1993 of the 3th.Hresponclent is arbitrary and illegal 

and for a direction to the respondents ttxtxxflttfl 

to select and appoint 

the applicant as he is eligible and suitable for the 

post of EDMC/IJA, K Kannavararn. 

It is represented for the respondents that the 

selection of the 4th respondent as EDMC/DA of Icannavaran 

was cancelled and the same was not challenged by the 4th 

respondent. While cancelling the selection of the 4th 

respondent, .ax&nxk an order was passed by the 3rd 

respondent for issual of a fresh notification for the 

post of EDMC,'tA, Kannavaram and the applicant had not 

challenged that order. Hence, this OA is liable to be 

dismissed. It is open to the applicant and the 4th 

respondent also to apply in pursuance of the fresh 

notification to be issued and if they are going to 

apply for the same, their aeto be considered in 

accordance with IkK law. 

4. 	The OA is accordingly dismissed. No costs. 

k iORHI 	 (V.NEELADRI Mo) 4 4 	MEMBER (ADMN.) 	 VICE CHAIRMAN j 

-r DATED: 18th March, 1994. 
Open court dictation. 
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TED BY 

CHECKED SC 	 j)PROVED BY 

IN THE. CENTRAL. ADI4INISTRhTIVE TRIBflL 
HYDEaAS:\D BE:CH 

.At5 
 DAD 

THE HON'21JE MR.3IJSTICE V.NEELADRI RAO 
VICE CHAIRNAN 

AND 

THE HON'BLE MR.A.B.GORTHI 2 MEMBER(AD) 

THE 	'BLE MR.T1tCHANDRASEJCT-ILR REDDY 
I 	MEMBER(JUDL) 

THE 1-ION' I3LE MRJR.PANGARAJAN : M(gDNN)-- 

Dated* ¶ç-3 -1994 

OPDEWJUffMEHT 

I O.A.No.

in  

T.A..NO. (w.p. 	) 

Admitted and Interim 
Issued./ 

Allowe - 

- 	DisPosebot with directiofls 

Dismissed. 

Dismissed •4s withdrawn.. 

Dismissed f)or refault. 

Reiectec3/Ojdered. 

No order as to costs. 
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